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• 	 ___ 	 _____* 

This .applicaticn is made 

by Shri A.K.Mittalp In' person 22.1.98 	Heard Mr A.K.Mittal, applicant in 
against hui112tiin and defa- 	 person. Application is admitted. Issue 

	

faced by him in republic 	 notice on the respondents by registered 
day in 26.1.96 and Indipendance 	 post. 	 k 	 . 

day on 15.8.vi.aliting the 	 List on 23.2.98 for written statement 
C.vt. of India's instructisn. 	 and further ordrs' 	, 

	

This ipp1icatjan 'is jn 	 The applicant,,., who is appearing' in 

fni 'a nd'ui'thin t:i 	 .person has alsp prayed for aninterirn order. 

'acc.mp9nied by an i.PO. for 	 We do not find any ground for passing any 

Rs. 5O/- .1'p'ONS7/ -9 	 interim order. Prayer is rejected. 
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Laid for favour if kind 	 S 	 •. 	 - 

prus1 and .rdes. 	 ' 

	

Mêier 	 Vice-Chairman 
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23 .2 .98 	The app 1icant who 'is appearing in 

- person is absent.' 

List on .6.3.98 for order. 
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Member 	' 	 Vice-Chairman 
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6-3-98 	2 weeks further time is allowed on 

CA~/it °-y7' 7X 	the prayer of Mr. 8 1K.harma learned 

	

'- 	 Railway counsel for filing of written 

'List on 20.3.98 0  for orders. 

	

M eie'r 	 VIA-Chairman 
Im 

V 



Ak 

	

20 •3 .98 	.0the prayer of Mr B.K.Sharma, the 

	

• 	. , ,.•....... • ..... caseis adjourned.t11 • 
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•.......: 	.......273 -.98 	-. 	DivIsion 8enôh is-not- available. 

List on 6..4.98foE.oder. ;-T 

• - 	 . 	 .• 	 Member 
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• 	 6-4-98 	 on theprayèr f -ieed Rilway 
counsel case isadjourned til1 

21-4-98. 
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21 .4.98 	Mr B.K.Sharjna j learneã Railiay stan: 
ding c/ounsel submits that the applicant 

A.K.Mittal has Since expired. His claim 
6-- 	

In this application as to quash Annexures 

• 	

•j 	 ••. 	 AA-1- 0  A-2 arid AA-3 • On perusal of the 
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Annexures we find that the right to sue 

• 	. . 	• 	 •• J1Ls . not survive • The applic ation has 
. 	. • 	become infructuoug. Accordingly it is 

	

•j1. 	
--' 	 • 	. • disposed of. 	• 	 . 	• 

Me er. 	•, 	 Vice:chajrman 
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